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1\-1/ s, Standard Drum aDd Barrel 
Manufacturing Co, 

*606, SHRI SITARAM KESRI: Will 
tHe Minister of INDUSTlUAL DEVE-
LOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS be pleas-
ed to refer to the reply given to 
Starred Question No. 341 on the 
5th A'llgust, 1969 and state: 

(a) when Mis. Standard Drum 
and Barrel Manufacturing Co. were 
granted an Industrial Licence on the 
20th July, 1959 for the manufacture 
of 3,()()O n um bers (If steel drums per 
day and when they installed ma-
cnin£'s for the same by July, 1959. 
Whether it does not indicate that 
the firm had procured and installed 
the machines prior to their receiving 
the licence. 

(b) if so, whether it is permissible 
under the Industries (Development 
and Regulation) Act. 1951 to pur-
chase and instal Hj£, machines be-
fore th(' grant of an Industrial 
licence: and 

(c) if not, the action being taken 
by Government against the firm for 
violation of the Act? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
(SHRI F. A. AHMED): (a) Mis. 
Standard Drum and Barrel Manu-
facturing Co. had purchased machines 
prjor to the grant of the industrial 
licen('c dated 20th July, 1959 but 
nre also reported to I:ave installed 
them in July. 1959. 

(b) It is permissible under the 
Rules framed under the Act to place 
orders for purchase of machinery 
once an application ha,; been made 
for grant of a licence, but produc-
tion without a licence is not permis-
sible. 

(c) The action to be taken is 
bf'inj:t examined. 




